Mmah mh&ta S/o Im::t S NK.
Karbala Nagar Affim Kothi, Kanpur.

Account, (Army)
Meerut Cantt.

belvedere Complex,

2. Deputy Controller of Defence Account (Admin),
Belvedere Complex, Ayudh Path, Meerut Cantt.

............... Respondents
Present for Applicant : Shri R.K. Singh
Present for Respondents : Shn S. Snivastava

ORDER

No one present on behalf of the applicant. I proéeed
to hear Shri A.N. Ambasta holding brief of Shr S.
Srivastava learned counsel for the respondents aﬁ-d
decide the present O.A. in terms of Rule 15 (1) of C.A.T.

Procedure Rules 1987.

2.  Father of the applicant late N.K. Mehata working in

the Office of P.A.O (O.RS) KR/C. Ranikhet died toh

2.10.2003 while being in service of respondents as

Defence Estate Officer. Applicant being elder son of Late
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Union of India through the Controller of Defexme \.: ¢
Ayudh Path,
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said application made by mother of the ap licant,

respondents issued an order dated 30.9.2004 (Anne:

A-3). Said order reads as under:-
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3.  Accordingly, applicant appeared before respondent
NO. 2 on 29.6.2007 and submitted certificates of his

educational qualification, death certificate of late Shri

N.K. Mehata alongwith other relevant documents.
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According to applicant, his claim for employment on

compassionate ground was never decided by

respondents.

4. In their counter reply filed by the respondents, they
have stated that the case of the applicant was considered
in accordance with Law, Guidelines on the subject of
employment on compassionate ground. According to the
respondents, in view of overall financial status of
deceased family i.e. terminal benefits and other monthly
income, they did not find the claim of the applicant for
compassionate appointment as deserving one. Para 9 of
reply reads as under:-

“9.  That the contents of para 4 (ix) of the original
application are denied and as such not admitted. In
reply, it is to submit that the case of the applicant was
dealt with in accordance with law and guidelines, on
the appointment on compassionate ground, issued by
DOP&T from time to time, and his case was placed
before the Board of Officer’s on 23.12.2004, for
consideration of appointment on compassionate
ground, but the Board of Officer’s found the case of
the applicant as non-deserving in view of the overall
financial status of the family of the deceased based on
family pension, terminal and other monthly income
etc. vis-a-vis liabilities of the family hence did not
recommended the case for appointment on
compassionate ground and in this regard a
communication thereof was intimated to the applicant

through the speaking order bearing



refits received by

-dingly, respondents are directed to decide the claim

passing a detailed, reasoned and speaking order.

while doing so, they would also analyse the number of

dependents of deceased Govt. servant, amount of

terminal benefits received by the bereaved family and
also the financial condition and size of family of Govt.
servant whose dependant is last given compassionate
appointment against the vacancy available against 5%

quota after 2003. :

6. O.A. disposed of. No costs.
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the apphcant for compassionate appointment hy




